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: CENTRAL ADMINISTRATIVE TRIBUNAL
A ERNAKULAM BENCH
1 O.A Nos.425/2005, 420/2005, 432/2005 & 467/2005
. E‘i . L :
I FRIDAY..THE.. 31st.... March 2006
g CORAM:
HON'BLE SMT SATHI NAIR. VICE CHAIRMAN
HONBLE MR.GEORGE PAR ACKEN, IUDICI AL, MEMBER
OA 425/2005
G.R. Valsala Kumari. Post Graduate Teacher
(Mathematics) Kendriya Vidyalaya No.1, Palgha
Door No.306, B.P.Nagar, Peyad P.(, Trivandrum. ,;;'
Applicant
(D" L,l‘ y()ca{c L\/ T.C 3 md ""’:‘l L“l‘:)
Vs.
1 'l’he Commissioner, Kendriva Vidyvalaya Sangathan
No.18,Institutional Area, Shaheed Jeet Singh Marg
New Deliu ~ 110016 — through its Secretary
2 The Educational Officer. Kendn‘va Vidyalaya Sangathan
No.18, Institutional Area, Shaheed Yect Singh Marz
New Deliu - 110016.
3 The Board of Governors, Kendriva Vidyalaya Sangathan
No.18,Institutional Arsa, Shaheed Jeet Singh Marg
New Deliu - 110016.
4 ‘The Principal )
Kendriya Vidyalaya No.1, Palghat. o ;
. LR E
i
5 Ms Sophia, PGT (Maths) o
Kendriya Vidyalaya, Jabalpus .
L Respondents
S ‘ (By Advocate M/s Tyer & Iyer R1-4) f
(By Advocate Mr.Josiu N.Thomas R-3)
. OA 420/2005 e
D.Meena. Post Graduate Teacher (Chemistry)
Kendriya Vidyalaya, Pattom, Trivandrum.
Applicant.

(By Advocates M/s Sudhakara Prasad & PN Santhosh)

Vs,



v
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oy

The Charman, Kendriya Vidyalaya Sangathan
No.18,Institutzonal Area, Shaheed Ject Singh Mg
New Deflu — 110016

2 The Commissioner, Kendn’vé Vidyalaya Sangathan

No.18,Institutional Area, Shaheed Jeet Singh Marg
New Deilu — 110016 — through its Secretary

3 The Educational Officer. Kendriva Vidvalaya Sangathan
No.18 Institutional Area, Shahced Jeet Singh Marg
New Deibi — 110016. '

4 Pameela Pavithran PG'T (Chemistry)
Kendriyz Vidyalaya, Thrissur.-

(By Advocate M/s Iver & lyer R1-3)

OA 432/2005

M.Parameswaran S/o M Vasudevan Namboodiri
oA fl\/’oﬂla‘;l ke -‘r‘m: Py ‘vcd‘v'ﬂ'\‘ ~ T\]O 1,

A N2 Ly arky 4l oL
Paighat, R/o Mozukunnath, P.O Cheruppuiassery
Palghat District.

Applicant
{By Advccate Mr. T.C.Govindaswamy)

Vs.

1 The Commigsioner. Kendniva Vidyalaya Sangathan
N(l]Q Teye 11IL!=n ] Arana Chal /And Tu ¢ Qvnlﬂ\ 1 rf’!rn

[V INT Al AT, 2

New Deiin — 110016 — tiwwough 1ts Secretary

2 The Educaiional Officer. Kendriya Vidvalaya Sangathan
I\JO 4 S,L'Nuf’u*lﬁnul Py ux.u., unflh" :d TC@' ﬂ
New Deliu - 110016.

gy
1\ L)

a2

The Chairman, The Board of Governors

Kendriva Vidyalaya Sangathan

No.18,Institutional Area, Shabeed Jeet Sugh Marg
New Delhi - 110016

4 The PrmunaL Kendiiva Vidvalaya No.1

5 smit P.G.Sreedevi. W/o St RoSreekumar, PG (Maths)
Relieved from Kendniya "'d,.. aya, Bilaspur, Chattisgarh
o orders of transfer m Nendiiya Vidyaiaya No.1, Palakkad.

Respondents.

(B}' ‘A‘d\'racnl‘n T\/T/u 1\79'— 9v ‘1 ror T) '! )

(By Advocate \fh.x«:.bxwr.{:. -3)
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DA 467/2005

Sona Ran. W/o Haridas K. 'TGT (English)

K.V.Ctapalam, R/o Opp. Kalalayam,

Palat Road, Ottapalam.

Applicant

(By Advocate Mr.K.P.Dandapani :

Vs.

1 The Commissioner, Kendriva Vidyalaya Sangathan
No.18,Institutional Area, Shaheed Jeet Singh Marg
New Delli — 110016 - through ifs Secretary

2 The Assistant Commussioner, Kendriya Vidyalaya
Sangathan Chennal Region, LLT Campus, Chennai.

3 The Puincipal,Kendriva Vidvalava
Ottapalam.

4 The Principal, Kendriva Vidyalaya
Satna, Madhya Pradesh.

5 Smt Seema Pareth. W/o Sri Prabhipthial. ‘TGT (English)
Relieved from Kendriya Vidyalayz, Masirabad, Rajasthan
on orders of transier to Kendriya Vidyalaya Quapaiam..

Respondents.

(By Advocate M/s Yyer & lyer R1-4)
(By Advocate Mir.R.Srezraj, R-5)

HONBLE SMT SATHI NAIR, VICE CHAIRMAN

R e Ol o utrh e autany

Applicants in all these cases are Post Graduate Teachers belonging to Kendiiya

Vidyalaya Sangathan (for short KVS) and have approached this Tribunal aggrieved by -

their orders of transfer invoking para 18(b) of the Transfer Guidelines ol the said

Sangathan. Since the facts and gounds urged by the applicants are similar, these

applications were heard together and are being disposed of by this common order.

2

Brietly the tactual position can be narrated as under.

0.4 425/2005

The applicant was working as PG Teacher of Mathematics in Kendriva Vidyalaya No.1,

Palghat. She was transterred to the above station on 20.7.2004 on the basis of her request

as her husband is presently emploved in the Cenwral Excise Department at Trivandrum.
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The 5" respondent who was transterred in place of the applicant was serving ar Kendriya
Vidyalaya, GCY, Jabalpur since 8.4.2003 and had requested for a transfer to Kerala in

‘ . . " e ik . S
©  any School at Trichur, Cochin, Palghat. Coimbatore. or Trvandrum on medical g.roungl§
. 3 ]
: I :
. as she had undergone a major operation of Ieft hip joint replac'efrincnt on 7.5.02. »
i !r.'

3 O.A_420/05. The applicant in this case had bcmjli!
. | | il

Vidyalaya, Pattorn. Trivandium on 31.8.2004 and she had _wﬁiﬁc;d at the place on request
il Cul
| l:

|

i
sl}

two small children were studying in Schools at Trivandrum. The 4" respondent who has

been transferred in place of the applicant came on transfer at Kendiva Vidyalaya,

Thrissur on request in 2003 and is alleged to have directly approached the Chauman and
obtained the order displacing the applicant.

4 0.A 432/05. The applicant in this O.A after a series of posting out side the State
where he remained till October 2004 was transterred to Kcndfiya Vidyalaya No.1 Palghat
on request and joined on 16.10.2004. He had worked North Eastern Region. West Bengal
and Andhra Pradesh for a total period of 19 vears hefore his transfer. The 5" respondent
who has been transferred in place of the applicant was transferred from Kendrya
Vidyalaya, Bilaspur. Chattisgarh. Prior to that she had been working at Kendrya
Vidyalaya. Kottayam and had made several representations requesting for a posting in
Kerala.

5 OA 467/05. Applicant in this O.A has been transterred to Kendriya Vidyalaya,

i

The 5" respondent who has been transferred in her place ‘\\.i;’l.‘l working at Kendriva
Vidyalaya, Nasirabad. Rajasthan and has been transterred to Kerala on a request made by
her husband as she could not continue at Nasirabad since she had a new born child to
lookafter.

6 I all the O.As the respondents have filed a common reply statement contending

A

;\transferred to Kcmhijiai .

as her husband is employed as a Panchavat Secretary under the' State Government and her.

¥
v
B

e f!‘.»f b

on 21.10.2000. She is undergoing medical treatment for infertility and is under intensive:

treatment when she has been transterred fo Kendriva Vidyalaya Satna in Madhya Pradesh.
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Ottapalam after serving for 3 years in Andaman and Nichobar Islands where she joined -
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5
that the impugned orders are only orders of transker and the same are not assailable on

casual and vague statements. The Hon'ble Supreme Court has reiterated the principles g:r_‘x o

3t .' .
the scope ot interference in transfer matters and that unlessi{ the transfer order is- an
I y - 4
come - ot a malahdc, exercise of power or violative of any sljaiflmory provision or passé';' byt
4' : . ( ) !

|
an. duthorm' not competent to do so, shall not be int

1T
-
D i

!
x1{ercd with. The cmplo

|

appomtcd in KVS are Lable to be tmnstened to anvwher m India and C

:
i
t
3
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R & papaersed

72" meeting held on 22.2.2005 w.e.f. 19.1.2005 and th()se:: ﬁiaking requests cannot claim®
P R

transfer as of right nor the guidelines are intended to cprifer any right. According to = .

Clause 18(b) of the present Transfer Guidelines, The Commissioner, KVS, is competer_‘ift-‘ e

to make such departure ag necessary lrom the guidelines 5\7\}1'1h the prior approval of tlllc' “
b Chairman, KVS. A mechanism has been provided in the Transfer Guideﬁncs by evolﬁné- |
a methodology to displace a person irom one place who has stayed for 2 vears in a very -
hard station or 3 years in the North East, Andaman & Nicobar Islands and other decla:éci ,
hard stations by creating a vacancy in the place of their choice and this method cannot be
questioned. The KVS takes into account various factors while framing the policies and

- identifying junior most teacher for displacement is one such policy by which a large " =

number of persons who suffer in hard stations are given choice posting. This cannot be ;'
. ..v-:; il

have been made after due consideration and approval 01 Lhauman who is the Human

Resource Development Mimister under clause  18(b) ol :l.he Guidchnes and it w:w
necessary to. create vacancies after considening all the factors following the principles of ,.‘
displacing the jumor-most in service and then transiering them out. The rcspondcﬂts

submit that thev have acted in accordance with law.

/- ‘The private respondents i the ().As have also filed separate veply statements on
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Ve the lines that the transters are not open to challenge unless they are in malatide exercise

of powers and since the applicants have at one time or the other beneﬁted by th'c sa_id

it

guide lines they cannot stand in the way of the rcspondems 1n cmovmg such benehts :

:.‘ N
s

reiomdcr bv submlrtm
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8 The apphcants have rebutted the contentions in tl

1
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. ! ifife
er the respondents to t; 'al:l.‘
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habihtv for transter in anv where in India does not emp

’ "
l

ey

) queshonf.d the clzum ic g}

‘.
il 'w

;
i

respondents that the transfers made in thelr places of the feachers hzlvmg worke '

—

thewr employees of their will and pleasure. “Lhey have alr

. declared hard stations and that the respondents have not' made out a case for dc;épaim‘t‘e' R

! from the guidelines for any reasons and theretore the orders of transfer are discriminatory

» and 1n excess of jurisdiction. A o

' 9 The matter was heard at length. The counsel for thé applicants in OAs 425/05 and
432/05 contended that the transters have been made under clause 18(b) of the Transfer
Guidelines and are bereft of any application of mind and to their knowledge no apprqyz_;l
of the Chairman has been taken in these cases. The Trihunai had already gone through tl"‘e‘
legality of the transfer guidelines in O.A 426/2005 and directed the KVS to consider and.‘
prescribe a minimum period of stav so that a teacher who came on transfer after a lonizll '

stay at a far oft place may not be disturbed at least till such time. They also cited thc;

report of the 5" Pav Commission as contained in para 25.5 of the recommendations- ot.. o

f

the Commission on transfers. In para 25.7. the Comumission.observed as follows:

L

To ensure administrative continuity and stability to incumbents, freéuérit' i
T transfers should be discouraged and a m,.:amu*n tenure for each ,,os.mg of i
A officers should be predetermined and 1t should normaily. be 3 to 5 Vcars
‘ d except in cases where longer tenuwx <are justified on tuuctlonal ’
|
|

x rn(n"v‘cm n" l" o :Cn‘qrﬂtr\l‘ oW snelaly

ARV W Mlaruw e w u.L-ut LLL;

| erfzin specialised. skills:
e the case of sensitive posts, where (yppcnumi s exist for dcvciopmg chtcd,
interests, the fenure of posting should be defined for-a shiorter ])erd-'—-«‘—;
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They also relied on a judgment of the Hon'ble Supreme Court, 1993 SCC(L&S)
o : 922, Jagtar Singh Vs. Director, Central Bureau of Investigation & Ors. The counsel for

the applicant in OAs 420/05 and 467/05 also made similar mentions and contended that
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the transfers have been made within the State and mvolved no public interest and there

are no grounds for invoking para 18(b) of the Transfer Guidelines.

"_,‘."‘;':'52?-‘

[
J
'

. , , _ ey
Ors. Vs. Lr()lmrdlum Ldl (2()()4§, 12 $CC 299, I\endn
" l

e

RS
IlH‘ I(\[l'

Sdnoa than: ’Vs Damodar Prasad Pandev & ()1s and‘I

‘ l

l i i

(,oults and Tnbuual L,annot sit as apnellate authontv over transfer orders ancl

..] .

mtutucme with bUbll mdw, on disputed questions of tacts is unwananted

Y

We have heaxd the leamed counsel and perused the rccmds and ;udgmcnls

—

1

7'.'zlelem1eci 10 on both &ldes |
12 Itis not disputed that the KVS s a registered Society wholly financed by the (}<)th

of_ India 1s an Autonomous Body charged with the responsibility of developing a modcvl
schools in the context of the national goal for providing a common programme o”t'
education all 0v§r the country. It s fully competent to determine the terms and conditions
and other scfvicc conditions of the Teachers in these Schools in accordance with the

- power vested with them and had formulated the above mentioned Transfer Guidelines

which have come info effect on 19.1.05. It is also an admitted fact that the cmployecs

. according to these guidelines are hiable to be transferred anvwhcle in India and no

‘.- v . 1“ .
smp]ovce haq any mherent right to stick to a particular placc .of posting. In the sald A

. i
|l
N

(ruxde]mes para 18( b) empowers the Commussioner to depart 1rom these guidelines in the ;
P PR : 4”‘.

ettt seMi -

ik

_.conlext .«_.tmulated ﬂmcm All the transfer orders impugn ed b‘;fdre us have been 1squcd b

nder the;fa,bpvc; e

t whether this power vested with the Commissioner was exercised properly in accordance
. with the Jaw. While deciding the question we are very much aware of the dictum of the t
Hon'ble Supreme Court reiterated in the above quoted judgments and strongly argued by

the counsel for the respondents. that the Courts/Tribunals' interference with transfer

matters are not calied for unless shown to be vitiated by malatides or made in violation
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of the statutorv provisions. The transfer guidelines of KVS are not statutory provisions

~ but they have the status of adiministrative instructions/guidelines and since they are being

: : L . T 1 R Bk il
i1, followed and approved by the lughest body of the Orgamsahqn‘l they have to be seen.as' s
‘ L ' il SRR )
.A . ~ g ‘ [ . E l- ) ~ T I:‘
having force of rules if not statutes and the administration|iis bound to follow thg!-l!f
] St " it

Vo

: : SR <k ERE
procedures laid down by the above provisions. The guideliies themselves conter the, ikt

f ' H
IR

[N | X . 4

“power on the Comumissioner KVS to depart from it in certain tontexts. The challenge Lt
. i" RS R LB 218
A

It
1

1 these O.As is against the exercise of that power alleging it to be arbitrary. We are of the
i o
view, therefore that it would be periectly in order for the 'l'riburgiﬂ to examine whetlier the

above power vested in the Comnussioner has been excrciscjcfl in accordance with the S
method prescribed therein. For facility of reference Clause 18 1» irepmduccd as under:

18 Notwithstanding anything contained in these guidelines |
a) A teacher or an employee is liable to be transterred to any Kcndu'_va.

Vidyalaya ot office of the Sangathan at any time on grounds mentioned in
clauses 5,6(ajand 6(b) of these guidelines.

b) The commissioner will be competent to make such a departure tfrom the
tidelines as he may consider necessary, with the prior approval of the
Chairman, KVS. However, such departure wiil be considered only after the
disposal of the cases en-bloc categories specitied under clause-7. Moreover
such departures will not be made for the cases covered under Clause 17(iv) and .
17(v). ' :
¢) the request of a teacher may be considered for transfer to a station in respect i
of which no other person has made 2 claim or request even if such teacher has ~ 7
not submitted the application in the prescribed proforma at the time of annual
transfer or within the time limit prescribed for the purpose. This will be
applicable only for transfer to Wendrya Vidyalayas tn the Nerth Eastern

H
k)

Region and otier Kendriya Vidyalayas declared as very hard and hard station. "

.
A reading of the above clause shows that 2 mununum p;t two conditions have to’
be satistied for making a departure from such guidelines. ( 1[); the Commissioner 1q;istl
i consider when such departure is required and (ii) the same must have the prior approval -

of the Chairman, i.c. The Hon'ble Minister for Human Resources. The respondents have
stated in the reply that thev have taken prior approval of the Chairman though the
appiicants have denied the same. Even accepting the statement of the respondents that

- prior approval has been taken. there is nothing in the order or in the reply statement of the




9
- respondents o show that the Commussioner have due alpphcalion ol mund and by

... recording reasons. that such departure ﬁ'om ou ]

i "‘nl-f
\) wluuh are reproductd: gy
St ol
I -l
vj' ' E th

! ‘ Hm transfers xlmi! largely be donc a«_mmxt vac,anues on thc basis of wquc L
T Lrécet '3’! ot :hc s‘.mc, provided ‘.h::‘.,,' ; S P
A SR ; g’i'_‘ .,";. Bt
o a) In the wml oi there being mmc than one requwl for the same vacancy,,

. priority for transfers on request sga:nsh vacancies shall follow the des ccnd‘ng :

i order 01 combined weightage. 1t is o be caleuiated in terms of entiticment, N
%o« .« points for organisational reasons/interests as also the individual needs and <t

rcques' of the teachers seeking transfers in accordance with clause  below.

b) 'Transters sought on account of meclical grounds shall continue to be ' |

evaluated in accordance with the type of diseases prescribed as valid for = i

4% amf.,r on medical orounds He will be placed en-bloc higher, than the others o |
listed in cluase 8 of these guidelines. ‘ . o
|

\

|

|

|

c) Tr amtels .souqht on account of death ot spouse within a period of two vears
and transfors sought by '“1[‘"“" ey who have less than 3 years to retire, will
be placed en bioc hl}:,hﬂ in the dbuvc sequence than the otbers listed in
clause § of these guidelines but below those covered under clause 7(V).

“d) Joining of spouse — As far as possible and also subject to the provisions
(‘f\ﬂ"\;'\f)f‘ ;H f“ﬂ“g& 1 n"’\ ‘ ‘1!‘1"! r~o O“ A\ l“ kf.a l&lase] IS‘AA"A,I “n\éfﬂ‘hﬁf ‘r 'u;r”(‘
} L [ Y3 ‘s

©ONWAJALMLALUAS BIG vt RO S TR IR B T (9191 vivia, vvuvivvui
- were made in the past fm fady teachers 1o more than 500 Kms from respective
home lowns Lhmu: wiil be given to them to come. back to any position within:
50(,«1um‘ . provided there is a vacancy for the sam\, This category of'l;;' dﬁ
,. mber% wiil aiso be piaced en-bioc higher in ihe above sequence thanithe
- olhexs hsh.d in clausp 8 of these guidelines, 1ust m.lc)w the staff members hsled.._.

i
1
b
" '5
: l

|
‘
t
il

i N L' : it
Qﬂﬁldbl’bd lor 11 am‘ler . b

.-l

iv)In cases ol fresh posting on direct recruitiment. undess they complete a period
of stay of three years and in case of female employees, one year of stay at- . ¥
the place of posting, their request for posting 1o choice place will not be.
considered. : S
v) In cases of promotion, unless he completes one year of stay at his place of
s

P 11 + = Ar\nn'do S ]
st for posting to his choice place will not be considered.

f

‘v

PO :uﬂb, icq

13 It can be seen from Clause 7 deals with transiers against vacancies on the basis of

- =
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request teceived for the same and for detenmining the order of preference of request thus

received, prority has been laid down which include medu,al arounds and ;ommo ot

i x‘ H i’ H ‘ i A .
Yl : ) [ o)
spouse where spouse is a Sancathan emplov c':‘ ‘L,cntra_l'(
i

| b 3 i

czinplovcu or PSUL cmplowc 11mc1mg. ail thu-a; uathoult

I(‘

"

b " { 13 c ':g‘ : .;‘n
' i Whu.h can be comzden.d on mmmv basis aszamsi' \mulnue

l .'i: I . fxi‘ ;
!

i tiu, analysis of thu replv .smtcmcnt filed by the m’wate ux; po
t{mt the transters had been considered on rcqﬁq}.sts eilhérj~

1
!

i
4
it
i

1

of those who are transferred in the place of the applicants but it is seen from the r"e(;o'rd'v.[

that their transfers are also made under para 18(b) of the Guidelines. The respondents ..

have averred in their reply statement that displacement policy as contained in clause 10(2)
S of the Transfer Guidelines provides a mechanism by which vacancies can be created at

the chivice staiion to accommodate those who have worked in hard stations like North

i Eastern Region, Andaman & Nicobar Islands. etc. Evidently, the transters of the private
respondents in these Q.As arc not motivated by clause 10(2) and as admitted by the

respondents themselves the transfers have been made on request which had been .-

considered at the level of the Commissioner approved by the Chairman and in order 10+

give effect to these iransters ihe applicants in these O.As have been displaced. In effect'
. P

b [

. . . . S . . IR
the respondents have imported the policy of crealing vacancies which is cmbodied .,

clause 10(2) of the (Juzdclmcq for invoking the powers of deparmre under dause 18(13)
joe . S T
This is in our view is not acceptable. According 10 clause 13( h) the L,ornmlssmn'er bef()re

3; exercising the power of such departure from the Guidelincs should have satisfied hirn:.selli'

Iy

o : that the requests for transfer are arranged on prionity basig and after exhausting the eln-.
bloc categorics il stll he have come to the conclusion that lhcsc cases were ol such
emergent nature that thev could not have waited for the next round of transfers only and

: o " after weighing the pros and corns of the wansfers by evaluating the stafus of the teacher

sought 1o be transferred in their places also and thus only on a comparative ment should
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have made the proposal to the Chairman for approval. No such evaluation of comparative

merit of the request seems to have been done as it is seen from the record that these

o
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8(b)is not an ommnibus: provision for making transfers which could

- Guidélinegs.: Clause -1

' : . i

it:hé; -

" not bedone under the Guidelines. It does nol confer any such unbridied power on

" (Zéﬁnmssiqh61'; ;.
. 14 | _ Mércp@r the impugncd orders stip.ulatc that the ordé;'s are made under cl‘msc 18
(b) aﬂd :;re -don.e in ]._)u‘blliblinlercst. This makes the case all the more indefensible as ‘pz._l'r'av'-
18(5) s -ﬁof to heA in.vlokcd in matters under public interest. As discussed, we could not“."
ﬁnd aﬁy element of public interest, as the transfers have been made purely to concéde thé
request of ‘th.c employees and not in publ@ interest or in the interest of the Sang,ail@m

There is no whisper of any such public interest in the reply statement of the respondents.; .

ﬂgi"' - i S I L
5t give the ordeérs, the character of a public interest casel
~observed. that the action of the respondents in exercising the pqu}g;';

1 cidelines defeats the verv purpose of other provisions of the guide
T RN oL E Ty ot
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T.xw';:vsp:r;x;dcnté 1_13\1.6..211'38])?)115ibi1it}/ {0 sce 1-.hillt’|hc gliiélclines that they themselves had 'z'nzvllde
and pérhubs ;l\ consultation with the emplovees organisali«)il are adhered to, both:in h.':vlv!cr :
and spirit‘ and ﬁot utilised to further the private interests of either the employees or the
Sang:xth#n. In this context. arguments of the respondents that the applicants lhemselvés

have been the beneficiaries of the same provisions of the guidelines and therefore they
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should not resent the same benefit given to others is not at all acceptable as such an
’ argument would only perpetuate the misuse and vielation of the guidelines.

15 We have already directed in our detaided judgment in OA 426/05 that the KV S

shall have a re-look into the gudelines and its manner of implementation and plug the;'-f;
. gt

’ . =y

loopholes so that spate of such litigation can be avoided. We hope that it would be done i
. ‘ o :

expeditiously. : L

16 In the result. the impugnied orders are quashed and the O.As are allowed. No order

as 10 Cosls.

| Dated 31.3.2006. ~
RESCIREE Dt A - T .. .‘
( (}corge Paracken - (Sathi Nair)
Fudicial Member Vice Chairman
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